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Plcasc Notc

For inお rination of cxportcrs, Norms Committcc― II handlcs aH cases pertaining to

nxation/ratiflcation of norrns lor Export Products faHing undcr l可
｀
C(HS)ChaptCr 72 to

76.78 to 80、 85.Communications in respcct of cascs/pcrtaining to NC‐ II may be scntto

cmJl addrcss:nc2.dRttanic.in

in ccnain cascs the decision of thc Norms Cornmittee refers to the Rccomrncndations/

()bscrvations/1)cncicncics rcccivcd froln thc conccrncd Tcchnical Authority. Whcrevcr

applicablc.a scanncd cop)'oF such documcnt has bccn placcd at thc cnd ofthcレ linutes、

in running serial ordcrs. 
´
I｀hc conccrncd ttrn1/conlpany may 8o throu8h thc sainc and

respond accordingi).

(iii) Srnrilarlr. a scanncd copr ol'the blank Standard I)ellcierrcr, ['-ornrat. r.l'hich rnar llnd a

retL'rencc in N('decisions. has also been attached in the end.'Ihis nrav also bc rel-erred to
b1'the concerned firm/conrpanv and ma1'be responded accordingll'.
'l'he N.rrnrs Committee has taken decision only with respect to technical aspectrriustitgc
norrns. While redeeming the applications. RAs should check that the applicant has

fulfilled all requirements as prescribed in policy/procedure including those in Polrcl
Circr"rlars issuecl from time to time or any other provisions under FTP/HBP for EODC.
Wherever the Committee has fixed Norms. the concerned RA may ensure that AA is

issued on the wastages/consumption as ratified by the Committee or as per w'astages

ulaimed in the application. whichever is less.

The Meering No.6/81 dated 01.11.2018 of Norms Clommittee-ll for the 1'ear 2018-19
rras held undcr the C'hairmanship of Shri R.P. Go1"al. Additional Director General of Foreign
Trade to considcr thc tbllorving a,pplications fbr ratitrcation of norms irr respect of advance
authorizations under Dun ljrenrption Scheme (Chapter-4) of F'oreign Trade Policy']01-5-20.'fhe
tirllowing menrl'rers \\'erc present irr thc rneeting:-
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MSMI]:量璽
Bhatnagar. D1'. IA

Sodhi、 AD

3.I ShH Sundeep Chatlhan.DO
I

', 4. I Shri V.C. Agarwal. Consultant (TEC-3)

Shri Shaish Kumar. Consultant (TEC- I )
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MEETINC NUMBER     :6/81-ALC2/2018 ⅣIEETING DATE:01.11.2018

Decision: Committee considered the case and noted that this case is already included in the
list of pending cases to be referred to MeitY. D.O. reminder from DGFT to MeitY is being
issued. The case stands deferred.

LIMITED

:01/81/050/00394lAMl4t l:04t24t040t00tg2tAMt4t

Decision: Committee considered the case and noted that this case is pending with DoT since
13.02.2014. Accordingly. Committee decided to send a D.O. reminder from DGFT to DoT to

pedite the matter. The case stands deferred.

州嘱省
α04101523221監
ャ1辮:

Case No.:6/24/81-ALC2/2013

Parり Name:SIECHEM
TECHNOLOGIES PRIVATE
LIMITED

Lic.No/Datei0410152323  1Dcfer Datc:

Decision: Committee considered the case and noted that this case is pending with DoT since
13.02.2014. Accordingly, Committee decided to send a D.O. reminder from DGFT to DoT to

pedite the matter. The case stands deferred.

ALC2/2018
01 112018

Status:
Deferred

「
~lcase No.:25/13/81‐

AL(32/2014 Parり NameiJUPITER SOLAR
POWER LIMITED

I lDecision: Committee considered the case and noted tnut tf,lr ros. ir p.naing *itn fvfNnf
I lsince 

l9.l 1.201.4, no response received inspite of reminder dated os.bs.zoro. Accordingly.
I lCommittee decided to send a D.o. reminder from DGFT to MNRE to expedite the mattir.

Parり Name:LS CABLEINDIA
PRIVATE LIMITED、

4鵬
『 児5υO創 η AM,~~隠 ち鵬 0蔦∞″AM Ⅳ
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Case No.:16/6/81-ALC2/2014

F".iri"* C"-ritt...;rrC.r.d tlit""r *".
113.06.2014. Accordingly, Committee decided to send a D.O. reminder from DGFT to DoT to
lexpedite the matter. The case stands deferred.

ALC2/2018
01.112018

No.:8/10/81‐ A LC2/2014 No/Datei6/8ト

PVT LTD
IDeferred

|

l12018

1躙嘱lα"Ю“
%お

12018
Date:

Namei SIECHEM

No.:7/24/81‐ ALC2/2013 No/Date:6/8ト

1.2018

F‖ e

1.2013

No/Datci6/8ト

No/Date:6/8ト
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I｀ he casc stands dcたrred.
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iDecision: Committee considered the agenda and decided to ratify tt'r. norr* for tf,. uUo*
]AA allowing the wastage of 2'h as per recommendation of the MSME representative present
lin the rneeting.
,RA concerned mal,take suitable consequential action accordinglv.

~IMI:7ヽ
お「う」百681T~~~~

IALC2 2018

101112018

いQ tte~~~~下¬蕊薦濶 キゝ|:O1/81/050/00485/AM16/

Decision: Comrllittee considered the agcnda and noted that party has rcqucstcd br approval

f the adhoc norms on the Net to Net basis. Accordingly, Committee decided to ratify the
norms fbr the above AA as per recommendation of Consultant (TEC-l) allowing the inputs as
under :

Import Item Quantiff allowed
Import Item No.1 9302Kg Party will account for

l0600Kg PV compound
in the export product.

Import Item No.2 
I

I

1298K8

Net to Net Basis

| IRA concerncd may takc suitablc conscqucntial action accordingly. 」

(lase No.:10/23/81‐ AL(｀ 2/2015 ‐Part、 Nanlc tJREI HAN[
11:LAST()MERS

|へ
pprOヽ ed

Lic No/Date:0410!59708

11 112014
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|
ince 17.04.2015, no response received inspite of reminder dated 05.08.2016. Accordingly'. 
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E;-itt.. d*id.d to send a D.O. reminder from DGFT to MNRE to expedite the matter. The

lcase stands deferred.

Case No.:12/13/81-A LC2/2015 Party Name:JUPITER SOLAR
POWER LIMITED

HQ File

101/8!/050/00245/AM16/

Meet No/Date:6/8ト

ALC2/2018
O1 112018

Lic No/Date:0210205883

12062015
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D*t.t"nr C"--itt.. ionsidered the case and noted that this case is pending with MNRE

since 06.10.2015. no response received inspite of reminder dated 05.08.2016. Accordingly.

Ommittec dccided to scnd a D.O.remindcr iom DGFT to plNRE to expcditc thc mattcr

case stands det'erred.

lcet No/1

LC2/20
1 11201

No/Dat

to ratify
fthe MS

n the meeting.
RA concerned may take suitable consequential action accordingly.

Decision:Committcc considcrcd thc agenda and dccidcd to ratitt thC nOrlns for thc abovc

AA allowing the wastage of 2o/o as per recommendation of the MSME representative present

RA concerned may take suitable consequential action accordingly.

計　　一〇〇４‐５５　一̈
００４‐５５５　一̈
呻

］　　一『　一“ＭＥｒｃ

鵬̈０‐８一”０‐５

爾
而 面 而 繭 百

設 鱗ご卜鰐
圧 META「

腰 州 Tα
α田‐

町

Lic.No/Date134 10041323

2606201501/81/050/00251/AM19/    1:34/24/040/00088/AM16/

O..iSon : Committee considered the agenda and decided to ratify the norms for the above

AA as per recommendation of the MoS representative present in the meeting as under:

1 . Quantity of import item is allowed as I .0l5kg/kg content in the export product

Case No.:43/5/81‐ ALC2/2018 Patt Namei ELEC STEEL
PROCESSING INDUSTRIES LC2/2018

1.ll.2018

ぽb調諸乳批[:聡謂』:II謂∬脱Fim::瑠∬"・

Mcct No/Datc:6/8ト

ALC2/2018
Casc No。 :42/5/81‐ ALC2/2018 Pat/Namci ELEC STEEL

PROCESSING INDUSTRIES
Ol.112018

)r Datei

l.2018

Name:PESHWA

l.2018

IЪら漏li900101/AMlθ lzs oo.zo r s

No/Date:6/8ト

Filc



HQI'ilC               RIン A Ifilc              lン ic.No/1)atci341 0041 382
:01/81/050/00250//ヽ 4ヽ19/        :34/24/040/00115/AM16/       .20.07.2015

Dccお ion:Committcc considcrcd thc agcnda and decided to ratify thc nolllls for thc abovel

ノ`A as pcr rccornrllcndation ol｀ thc VloS represcntative prcsent in the rnccting as undcr:

3.Quantity Ofimportitcm is allowcd as l.015kg/kg contcntin thc cxport product    l

4. “Itclcvant thickncss and gradc''to conform in import and export.                   |

ItA conccrncd may takc suitablc conscqucntial action accordingly.

(〕asc No.:41/5/81-Al,C2/2018  Party Nalllc:I〕 1′ I〕C STItEL´     IMcct No/Datc:6/8卜      Approvcd
PROCItSSING INDUS′ 1｀RIItS  AI,C2/2018

01.11.2018

HQl'ilC              RI′ AI'ilc              I′ ic.No/1)atc:3410041418
:01/81/050/00249/ノ ヽヽ419/       :34/24/040/00131/ノ Mヽ16/       3007.2015
15 Dccisi6五

:(〕。mmittcc considcrcd thc aL6nda and dccidcd to ratify thc norms for thc abovc
AA as pcr rccommcndation ofthc MoS reprcscntat市 c prcsentin the mccting as under:    |

1.Quantity ol｀ illlport itcm is a‖ owcd as I.015kg/kg contcnt in thc cxport product

2. “Itclcvant thickncss and 8radc"to conform in import and cxport.

ItA conccrncd may takc suitablc conscqucntial action accordingly.

Casc No.:46/5/81-AL(〕 2/2018  Pany Nalllc:「 CI OllN       IMcct No/Datc:6/8卜      Status:   |
CONNI〕 CT()RSIン IMITIう D    Alン C2/2018          Dcfcrrcd

01 112018

16 HQ「 ilC                 RIン A Irilc               11lc.No/1)atc:1010059308  Dcfcr Datc: |
:01/81/050/00254//ヽ 4ヽ19/        :10/80/040/00054//ヽ M16/        1l 11 2015               29112018

1)ccision:(〕 olnrFlittcc 9onSidCrcd thc agcnda and notcd that casc has bcen referrcd to ⅣIcitY‐

lbr colllmcnts.Col■ lllittCc dccidcd to await comments and dcfcr thc casc.

Casc No.:27/15/81-AIJ(〕 2/2017 Palty Namc:′ I｀RANSI'ORMItRS Mcct No/1)・atc:6/81-      ‐Approvcd
&RI〕 C′ IH'II〕RS(INDIA)1′ TD  AIッ C2/2018

01.l12018
‐
   HQl'1lC                RIン Al'ilc               Iン iC●No/1)atc:0810i36801

17 :01/81/050/00310/ノ
Mヽ18/       :08/24/040/00216/ノ N`l1 6/       .29.122015                ‐

Dccision:Committcc considcrcd thc agcnda and decided to ratify thc norms for thc abovc

AA on rcpcat basis with AAヽ o.0810135865 datcd 17.08.2015 as per l)IH UO No.
3(8)/2018-′ I｀ Vヽ¨ IH〕 l datcd 30.10.2018.

Itノ CヽOnCcrncd may takc suitablc conscquential action accordin31y.

(〕asc No.:108/3/81-AIフ C2/2018 Palty Namc:′ I｀lt            Mcct No/1)atc:6/81-       IApprovcd
CONNItCTIVI′ I｀Y INDIA PVT AIン C2/2018
1′ 1・1),                        01 11 2018

HQ lrilC                  IRIンA Irilc                 Lic No/1)atc:0710109449

18 :01/81/050/00185/ノ
｀` 419/       :07/24/040/00392//ヽ M16/       2502.2016

1)ccision:(〕 onllnittcc considcrcd thc casc as pcr agcnda along、 vith othcr relevant papcrs and

notcd that itcm Ol｀ iillport is``Itcsill''and no spcci「 Ic inputs arc rcquircd from ⅣlcitY. IIcncc,

(〕 ommittcc dccidcd to withdraw thc casc form McitY and lo ratify thc norms for thc abovc

AA as pcr rccommcndations ofConsultant(′ l｀ 1〕C-1)as undCr:             .



Importitcm Namc
Sl.

‐No.

Alン SHEI〕
′
「 EN AW 5052 H22

1  2mmThkx1000mmx2300mm Part No.
(42 Nos)
.Alン
SHEI〕
′
I｀ IうNAヽV5052H22

2  2mmThkx1000mmx2300mm Part No.
|  (1l Nos)

Alン SHE13T EN AW 50521122
3  2mmThkx1000mmx2300mm Part No

19   ‐  (100 Nos)
.    Alン SHEItT EN AヽV50521122
4  2mmThkx1000mmx2300mm Part No.

(200 Nos)

IAL SHEET EN AW 50521122
5  2mmThkx1000mmx2300mm Part No.

l.Quantity ofimportitcm No.l is a1lowcd with wastagc of2%.

2. Word ``Nylon" may bc sufrlxcd 、vith thc dcscription of thc irnpon itcln as thc

dcscription as per application appcars to bc tradc nalllc.

ItA conccrncd may takc suitablc conscqucntial action accordingly.

Casc No.:7/5/81-AIJC2/2016   Party Namc:STIう RA        4ヽcct No/1)atc:6/8卜        Approvcd
.ItNGINItitRING INDIA      Al′ C2/2018

PRIVA′ I｀ 1〕 1ン IMI′ H〕I)       01H.2018

HQ IrilC              :RIン A「ilc              Iッ iC No/1)atc:0410161766
:01/81/050/00040/ノ Mヽ17/       :04/24/040/00273/ノ Mヽ16/       0104.2016

1)ccision:CornrYlittee considcrcd thc casc as pcr agcnda alon3 with othcr rclcvant papcrs and

dccided to ratitt the nOrms for thc abovc AA as pcr rccommcndation of thc MSMI〕

lrcprescntat市 c presentin thc mccting as undcr:

l.

h Kg 〕爆y蹴‰
422Kg   14.5%

1 101Kg   22.3%

883K3    269%

2082 Kg   H.8%

708K3    15.20/O

521 Kg    17 80/O

‐AI′ SHEI〕T EN AW 50521122                  297 Kg   18.8シ 6

7  1.OmmThkx1000mmx1850mm Part No:B3D821969(1
(77 Nos)

AIッ SHItit′「 ItN AヽV50521122
8  2.OmmThkx1250mmx1650mm Palt No:824636C
(500 Nos)

4423K3   16%

2. Import Items 9 to 19 are allowed on Net to Nct basis with accountability clausc as pcr (i\-
4 of the [ingineering Producl.

I{A concerncd may take suitablc consequcntial action accordingly.

B31)824639(3

1331)82197313

B31)82463513

B3[)824637(1

B31)82463813

(71 Nos)

Alン SHEET EN AW 50521122
6  1 0mmThkx1000mmx1850mm Part No.:B3D821968C
(134 Nos)



Casc No.:2/l7l8l-Al,C2l20l6 Partv Name: lll IARA'l' |ヽ4cct No/1)atc:6/81-

HI〕 AVYIう Iッ ItCTRICAIン S    AIン C2/2018
01.112018

1ンic.No/1)atc:1110028230

Deferred

as pcr I)lll

I′ IMI′ 1｀ 1〕D

RI′ A IrilcHQ「 ilC
:01/81/050/00337//ヽ 4ヽ17/      :l1/24/040/00002/7ヽ Nl1 7/      22.092016

1)ccision: Co111lllittcc considcrcd thc agcnda and dccidcd to nx norins on fllc

C01■1lnCnts to bc rcccivcd.′ I｀hc casc stands dcFcrrcd.

(〕asc No.:29/20/81¨ AI′ (〕2/2016 Party Namc:MAURIA UDYOG McctNo/1)atc:6/8ト
I´TD                 Al´ C2/2018

01.11.2018

HQ「 ilC
:01/81/050/00462//ヽ Mi7/

Approvcd

zt l)ccision: Cornmittcc considcrcd the agcnda and decidcd to ratify thc norms lor the abovc
AA as pcr Consultant ('l'l:C-3) rccommcndation as undcr :

l. Quantity ol- irnport itcm \o.l is allowcd with wastagc of l0%.
2. Quantity of imporl itcm No.2 is allowcd with'Nil' wastagc as applied.
3. Quanlity of irnport itcm \-o.3 is allowcd with wastage ol- 7o/o.

ItA corrccrncd may takc suitablc conscqucntial action accordingly.

RIフ Al'ilc

:05/24/040/00365/ノ M`17/
I′ ic No/1)atc:0510400508

28.11.2016

Mcct No/1)atc:6/81-

AIッC2/2018

01.11 2018

Casc No.:41/22/81-Al′ C2/2016 Palty Namc:VItDANTA
Iン IMI′ I｀ 1:D

Status:
Defe rred

HQI'ilC

22 :01/81/050/00546//ヽ
4ヽ17/

1)ccision: Committcc

Mincs for commcnts.
Consultant(′ I｀ I〕C-3)on
dcfcr thc casc.

RI′ A Irilc

:05/24/040/00477/ノ ｀` 417/

I´ ic No/1)atc:0510401091   1)crcr l)atc:

05.01.2017 2911.2018

considcrcd thc agcnda and notcd that casc was rcfcrrcd to Min. of
As pcr NC dccision datcd 10.10.201ti file has bccn rcl'crrcd to
30.10.201 tl lbr commcnts. Committcc dccidcd to await commcnts and

Casc No.:26/23/81‐ AIソ C2/2016 Pany Namci vI〕DANTA
I′ IMI´ ll〕D

Ⅳlcct No/1)atc:6/8ト

AI′C2/2018

01 l12018

Status:
Dcferrcd

HQ「 ilC

23 :01/81/050/00573/ノ
ヽヽ 417/

1)ccision:(〕 ol■ lnittcc

ンlincs ibr colllmcnts.

(〕 onsultant(´ I｀ 1](〕 -3)on

dctrthc casc.

RI′A「 ilc

:05/24/040/00503//ヽ M17/
Iッ ic.No/1)atc:0510401264   1)cibr I)atc:

1201 2017 29.l1 2018

corrsidcrcd thc agcnda and notcd that case was referrcd to Min. o[
As pcr \C dccision datcd 10.10.2018 filc has bccn rcl'crrcd to
30.10.201 8 Ior commcnts. Committcc dccided to await commcnls and

Casc No.:4/2/81‐ AI′C2/2017   Pany Namc:ATC PRItCIS10N IMcct No/1)atci6/8ト
COM PONI〕 NTS PIンTD       AIン C2/2018

01.112018
24 HQ「 ilC                 RI′ Al'1lc                Iン ic No/1)試 c:0510401808  ‐Dcfcr Datc:
:O1/81/050/00004//ヽ M18/       :05/23/040/00496//ヽ レl17/       01 032017              29.11.2018

1)ccision: Collllllittcc notcd that dc「 lcicncy lcttcr sccking ccnain infOrmation scnt to flrm on

Status:
Deferre d



09.10.2018, howcvcr, no rcply rcccivcd. Committcc dccidcd to scnd llnal rcmindcr to lirm

and del'er the case .

う
ι
HQ「 ilC
:01/81/050/00381/AM18/

RIッA「 ilc I´ ic.No/1)atC:0910064738   1)clCr I)atc:

:09/24/040/00498//ヽ M17/       01 032017
29112018

Decision: committee dccidcd to ask thc firm to submit thc information on point l2 ol'thc

standard deficicncy format as pcr advicc olt)lPP rcprcscntativc. 'l'hc casc slands dcfcrrcd'

casc No.:8/19/81¨ALC2/2017  Party Namc:′ I｀1113RMO CABl′ 1lS‐ Nlcct No/1)江 c:6/81-

/｀ 1ン (〕2/2018
1′ INIITI〕I)

ol.l12018

casc No.:37/3/81¨ALC2/2017  Party Namc:RR.KA131う 1フ     MCCt NO/1)atc:6/81-
AI′ C2/2018

1′ IMI′ I｀ ItI),

ol ll.2018

HQ lrilC

:01/81/050/00071/ノ Nヽl1 8/

HQ Filc

:01/81/050/00036//ヽ Ⅳl1 8/

Casc No.:22/5/81-ALC2/2017

HQ IFilC

:01/81/050/00128/AM18/

QUAlン H｀Yl｀UBUI′AR
Iッ INll′ I｀ 1〕 I)

RIンA「 ilc

:05/23/040/00594/ノ Mヽ17/

1′ ic.No/1)atc:0310811810

Mcct No/1)atc:6/81-

AIン (〕2/2018

01.11.2018

1ン iC●No/1)atc:0510401960

1503.2017

Mcct No/1)atci6/81-

ΛlンC2/2018

ol l1 2018

Status:
l)efcrrcd

Approved

Status:
I)efcrred

I)clcr l)atc:
29.11.2018

to Consultant
not rclatcs to
('r'r,c-3) fbr

Status:
Defcrrcd

I)cfcr I)ate:
29.11.2018

for commcnts.

Status:
l)efcrrcd

RIン AI↑ ilc

:03/95/040/00450/ノ Mヽ17/       14.032017

l)ccision : Committee considcred thc agcnda and dccidcd to ratify thc norms lbr thc abovc

AA as pcr Consultant ('l'1rC-3) rccommcndation as undcr :

1. Description of export itcm may bc spccificd as pcr Annexurc-A'

2. Quantity ol. import itcm No.1 to 3 is allowcd as applicd for.

3. Itcm No.4: Words "Cross-linkablc lor I:VA" bc prc-fixcd with dcscription'

I{A concerned may takc suitable conscqucntia[ action accordingly.

casc No。 :2/3/81-Alノ C2/2017   Party Namc:JINDAIン

Decision: Committcc considcrcd thc agcnda and notcd that casc was rclcrrcd

(l'lrc-l) for comments. Irilc was rcturncd during thc rnceting stating that casc

Consuliant (lUC-l). Committcc dccidcd to rclcr thc casc to Corrsultalt

commcnts and dcfcr the casc.

Casc No.:12/4/81-AIノ C2/2017  Party Namci VINI〕Y
CORPORAT10N lッ

′
1｀ D.

28 HQ「 HC                RI′ A Filc               I′
iC NO/1)atc:0510402093

:01/81/050/00091/ノ M`18/       ■05/24/040/00642/AN/117/       3003.2017

1)ccision:(3omΠ littcc notcd that rcply of thc rlrm has bccn rcfcrrcd toン IcitY

cOmmittcc dccidcd to await commcnts and dcた r thc casc.

Party Namc:SIIRI〕 I〕
―」I

POW13RIン INI〕 S

RIンA「 ilc

i03/95/040/00966//ヽ M17/

Ⅳlcct No/1)atc:6/81-

AI′C2/2018

01 112018

1ッ ic No/1)atc:0310812251   .1)cibr I)atc:

30032017              29112018
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I)ecision: Committcc considcrcd thc agcnda and notcd that reply of thc firm has bccn refcrrcd
to Consultant ('l'lrC-3). Comrniltec dccidcd to await commcnts and defcr the casc.

Casc No.:23/5/81-AI′ C2/2017   1)arty Namc:SHREI二 ‐JI
P()Witltlッ INItS

Mcct No/Dttc:6/81-

AI´C2/2018

01.112018

Status:
I)eferred

Iッ ic No/1)atc:0310812250   1)cfcr I)atc:

:03/95/040/00967/AM17/       30032017 29112018

I)ccision:(〕 olYlinittcc considcrcd thc agcnda and notcd that rcply ofthc nrrn has bccn rcFcrrcd

to(〕 onsultant(′ I｀ l〕 C-3).CommittCc dccidcd to await commcnts and defcr the casc.

Casc No.:17/9/81-Al′ C2/2017  Pally Namc:NI`I｀ SON AND    Mcct No/1)atc:6/8卜      Status:
Aヽ41′ 1｀ Stj 13UHフ DING        AI′ C2/2018            Dcfcrrcd
SYS´ I｀ 1うMS PRIVATI〕 I′ IMITI〕 D 01.112018

31 IIQ l;ile RIンA「 ilc 1ッ ic No/1)atc:0510402502   【)ctrI)atc:

:01/81/050/00188//ヽ N418/       :05/24/040/00053//ヽ M18/       09.05.2017 29112018

I)ccision: Committcc considcrcd thc agcnda and as pcr advice ol-Consultant ('l't1c-3) dccidcd
to allow thc pcrsonal hcaring to thc llrm and dcl'cr thc casc.

C'asc No. :36/17 ltll - Al,C2l20l7 I')arty Namc: Itl')liP Mcct No/1)atc:6/81‐ Status:
l)cferrcdINDt」 STRHう S PVT.1´ TD.     Al´ C2/2018

01.112018

HQ llilC                RIン A Irilc               Iン iC●No/1)atc:0410163091  Dcfcr Datc:
32 :01/81/050/00346/ン 卜ヽl18/        :04/24/040/00017//ヽ M18/        11.052017              29112018

1)ccision: Conllllittcc considcrcd tllc agcnda and noted that as pcr NC dccision datcd

10.10.2018 nic has bccn rcibrrcd lo Consultant(TIう C…3)on 30.10.2018 for commcnts.
(〕 olη rnittcc dccidcd to a、 vait commcnts and dcfctr thc casc.

Casc No.:7/19/81-Al,C2/2017 Parly Namc:'fllllRMO CAIll.lis Mcct No/Datc:6/81- Status:
l.lMl'l'lil) L1.C212018 Deferred

01.il.20r8

IIQ Filc Rl.A Irilc Lic.Noil)ate:0910065102 l)cfcr I)atc:
33:01/81/050/00380/nMl8/ :091241040100608/AMl7i 26.0s.2017 29.11.2018

Dccision: Committcc considercd thc agenda and notcd that as pcr NC dccision datcd
l0.l0.20lti Irlc has bccn rclcrrcd to Consultant ('l'lJC-3) on 30.10.2018 lor commcnts.
Cornmittcc dccidcd to await commcnts and dcfcr thc casc.

HQ「 ilC
:01/81/050/00129/AM18/

RIンA「 ilc

Casc No.:22/9/81-Al′ (〕2/2017  Pany Namci vIう DANTA
I´ IMIII〕 I)

HQ「 ilC RIッΛ「 ilc

Mcctlヽ o/Datc:6/81-       Status:

AlンC2/2018          Dcferrcd
01.11 2018

1フ ic.No/1)atc:0510403068   1)ctrI)atc:

:01/ttl/050/00193/AMlti/ :05t2410,t0100117/AMl8/ 08.06.2017 29.11.2018

l)ccision: Committcc considercd thc agcnda and notcd that casc was rclcrrcd to Min. of
Mincs lbr cornrncnts. As pcr \O dccision datcd l0.l0.20ltt file has becn rclcrrcd to
(lonsultant ('l'llC-3) on 30.10.201ti lbr commcnts. Committcc dccidcd to await commcnts and

dc{'cr thc casc.



Casc No.:5/9/81-ALC2/2017   Party Namc:B13M ACOUS′ I｀ IC  Mcct No/1)atc:6/8ト

INI)IA PVT.1′ TD           AI´ C2/2018
01.11.2018

HQ IrilC                 RIン A「ilc                lン ic.No/1)atc:3H0066779  DctrI)atc:
35 :O1/81/050/00176//ヽ Nl1 8/        :31/83/040/00028/AM18/       09.06.2017              2911 2018

1)ccision: COrllinittcc cOnsidcrcd thc agcnda and notcd that as pcr (ヽ〕 dccision datcd
10.10.2018■ lc has bccn rcfctrrcd to Consultant(′ I｀ 1〕 (〕 -3)on 30.10.2018 ibr commcnts.
Comrrlittce decided to await commcnts and dcR〕 r thc casc.

Status:
I)cferred

Status:
I)cferred

Casc No.:9/10/81¨ALC2/2017  Party Namc:′ I｀ECHNO′ I｀RAK  Mcct No/1)atc:6/8ト
I〕NGINI]ItRS           Alン C2/2018

01 11.2018

IHQ Filc                 lRLA Irilc                Iン ic.No/1)atc:3110066784  Dctr Datc:
36 :01/81/050/00234/AM18/       131/83/040/00042//ヽ M18/        1506.2017              29.112018

1)ccision: Corninittcc cOnsidcrcd thc agcnda and notcd that as pcr N(〕 dccision datcd
10.10.2018■ lc has bccn rcfcrrcd tO Consultant(′ I｀ 1](〕 -3)on 30.10.2018 for commcnts.
Committce dccidcd tO await cOmmcnts and dcfcrthc casc.

Casc No.:6/15/81-AI′ C2/2017  .Party Namc:VIう RSATHン IC     MCCt No/1)atc:6/8卜       status:
CARD l｀ 1〕CHN01´ OGY PVT   AIフ C2/2018          Dcfcrl・ cd
Iン

′

H) 01 11 2018

37 HQ「 ilC
:O1/81/050/00289//ヽ 4ヽ18/

RI′ A Irilc                      Iッ ic.No/1)atc:0410163275   1)ctrl)atc:

:04/24/040/00064/AM18/       27.06.2017              29.112018

Status:
I)cfcrrcd

Stalus:
l)eferrcd

Decision: Committce notcd that rcply ol'thc firm has bccn rclcrrcd to VlcitY lbr commcnts
on 17 .07 .2018. committcc dccidcd to await commcnts and dclcr 1hc casc.

Casc No.:5/15/81-ALC2/2017  Party Namc:JAYACHAN DRAN McctNo/1)江 c:6/8ト
INDUSTRH〕 S PVTIン TD,      AIン C2/2018

01.11 2018

- - IIQ lrilc RLA Irilc Lic.No/Datc:3210078222 Dcfcr I)atc:38 :01/81/050/00288/AMl8/ :321241040100015/nMl8/ 24.07.2017 29.11.2018

I)ecision: Committce considcrcd thc agcnda and notcd that as pcr N(l dccision datcd
10.10.2018 file has becn rcfcrrcd to Consultant ('l'l:C-3) on 30.10.2018 lor commcnts.
Committec decided to await commcnts and dclcr thc casc.

Casc No.:12/15/81-AIJC2/2017 Party Namci CONNItCTRIX   Mcct No/1)atc:6/81-
INDIA PV′ I｀ .1″

´
I｀D        ALC2/2018

01.112018

HQ「 ilC               RI´ A Filc               l´ ic NO/1)atc:0310814797  Dcfbr Datc:
:01/81/050/00295//ヽ M18/       :03/94/040/00357/ノ ヽ

～
118/       24072017              2911 2018

1)ccision: COrnlnittec cOnsidcrcd thc agcnda and notcd that as pcr 
(ヽ」 dccision datcd

10.10.2018 61c has becn rcfcrrcd tO COnsuhant(′
I｀ I〕C-3)on 30.10.2018 for commcnts.

Committcc dccided tO await cOmmcnts and dcた r thc casc.

10



Case No.:1/19/81‐ ALC2/2017 Pary NamelTECHNO TRAK
ENGINEERS

Meet No/Date16/81-

ALC2/2018

Decision: Committee considered the agenda and noted that
10.10.2018 file has been refbrred to Consultanr (TEC-3) on
Committee decided to await comments and defer the case.

as per NC decision dated
30.10.2018 for comments.

09.082017

Decision: Committee considered the agenda and noted that
10.10.2018 file has been referred to Consultant (TEC-3) on

ommittee decided to await comments and defer the case.

Case No.:35/17/81‐ ALC2/2017 Party Name:R R KABEL

ILIMITED、

|
RLA File

i03/95/040/00815/AM16/

Party Namei SHIVALIK
BIMETAL CONTROLS LTD

Party Name:GAMESA
RENEWABLE PRIVATE

Mcet No/Date:6/8ト

ALC2/2018
01.l12018

Lic No/Date:0310815094

as per NC decision dated
30.10.2018 for comments.

Meet No/Datei6/8ト Approved
ALC2/2018

the above AA as per
itemNo. 1&2as

Meet No/Date16/81-

deficiency letter
and comments.

HQ File RLA File Lic No/Datci05 10403709

representative of DIPP recommendation allowing quantities of import
L0l Kg/Kg content in the export product.
RA concerned may take subsequent consequential action accordingly.

ALC2/2018
LIMITED 01.112018

RLA Filc

:04/24/040/00103/AM18/

Decision: Committee noted that reply of the firm to Consultant (TEC-l)
received and same has referred to Consultant (TEC-l) for examination

mmittee decided to await comments and defer the case.

いeN∝ y2υ制―A LCν 2017

| |;Ugど

:a呂:,臨
APOLLO Mcet No/Datc16/8ト Approved

AL´C2/2018

RLA F‖ e

i05/23/040/00201/AM18/

NC considered the agenda and decided to ratify the norms for the above AA as per
ive of MSME recommendation allowing the import item No. I & 2 as l.O5MT/MT

ontent in the export product excluding weight of the Zinc and taking cue from SION C-2004
llowed import item No. 3&4 as l.05MT/MT content in the export product of relevant grade

Status:
Deferred

01 112018

Lic.No/Date:3110066831 Defcr Date:

2911 2018

:O1/81/050/00345/AM18/

Case No.:50/20/81‐ ALC2/2017

Ol 11 2018

Case No.:3/18/81¨ ALC2/2017

:O1/81/050/00352/7AM 18/

Lic.No/Datei0410163454

23.08.2017

Defer Date:

29.112018

101 l12018

:O1/81/050/00395/AM18/

Lic.No/Date:0510403815

28.082017

specification.

F‖ e

1/837040/00062/AM18/

|

′8「050/004401Aヽ 418



IRA concerned may take subsequent consequential *t,", 
"*"rd-gb.

―
冨

RLA File

:24/24/040/00020/AM18/
Lic.No/Date:2410042277

08.09.2017

Decision:Committeeconsideredtheagendaanddecidedtoratifyth.ffi
AA as per Consultant (TEC-3) recommendation as under :

i. Words - Containing Copper: 61.50 , Zinc 36Yo and Lead 2.5%o may be suffixed with
the description of the export item.
Quantity of import item at Sl.No.l may be allowed as applied for i.e. l62975Kgs as
l.06Kgs/Kg content in the export product taking cue from sloN c-\167.
Quantity of import item at Sl.No.2 may be allowed as 9lg00Kgs i.e. l.02Kgs/Kg
content in the export product taking cue from SION C-\167.

RA concerned may take suitable consequential action accordingly.

:01/81/050/00392/AM18/

一ＭＡＮ‐

ＥＳＬＴＤ

Ａ

Ｂ

Ｎ

Ｕ

Ｔ

Ｔ

ＲＡ

ＮＤ

ｅ

Ａ

Ｎａｍ

Ａ」Ｓ

晦

ＭＥＴ

Lic,No/Date:0810140933

14.09.2017

Decision:Committeeconsideredtheagendaund
hearing in a similar other case. Committee decided to inform the firm to appear along with

levant details of justification of the wastage claimed in the application. fn. case stand
:ferred.

No.:4/18/81‐ ALC2/2017

Lic No/Datci0410163537

19092017

Decision:Committeenotedthatreplyofthefi''nto
received and same has been referred to Consultant (TEC-I) for examination and comments.

Decision: Committee
Mines for comments.

mmittee decided to await comments and defer the case.

Lic.No/Date:0510404060

21.09.2017

considered the agenda and noted that case was referred t" t\4ir. 
"f

nsultant(TEC-3)on
As per NC decision dated 10.10.201g file has been referred to
30.10.2018 for comments. committee decided to await comments and

:01/81/050/00306/AM18/

ド謝r醐
跡

:08/24/040/00166/AM18/

:01/81/050/00353/AM18/ :04/24/040/00126/AM18/

ド晰r細
‐

:01/81/050/00418/AM18/ :05/24/040/00268/AM18/

fer the case.
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No.:2/20/81‐ ALC2/2017

Name:VEDANTA

No.:23/15/81‐ALC2/2017

腕
２０‐

汀

・Ｉ



「
|

Case No.:3/18/81-ALC2/2017

491キ
11)∫|):50/00357/AM18/

Decision: The Committee considered the case

agreed to send the comments in writing within
fix the norrns on file as per written comments

ferred.

RLA File

:02/24/040/00105/Aヽ418/

as per the agenda. Representative of DIPP
a week. Therefore the committee decided to
of representative of DIPP. The case stands

ALC2/2018
01 112018

Lic No/Datei02 10207888

16102017

Decision: Committee considered the agenda and as per MoS representative recommendation
ided to reject the case as it was observed that slab is not allowed for making bars.

RA concerned may take suitable consequential action accordingly.

Party Namc:GAMESA
RENEWABLE PRIVATE
LIMITED

RLA Filc

:04/24/040/00147/AM18/

and comments.received and same

Committee decided

Decision: Committee noted that reply of the firm to Consultant (TEC-1) deficiency letter

Decision: Committee considered the agenda and noted that information sought from the firm
has bccn referred toヽ 4SME on 30.10.2018 for examination and comments. The case stands

eferred.

No.:38/21/81-ALC2/2017 Mcet No/Datci6/81‐

ALC2/2018

RLA File

i03/95/040/00626/AM18/

Decision: Committee considered the agenda and noted that file has been referred to
Consultant (TEC-3) on 30.10.2018 for comments. Committee decided to await comments and

defer the case.

has been referred to Consultant (TEC-l) for
to await comments and defer the case.

叩
猾 而

RLA F‖ e

:05/23/040/00265/AM18/

Meet No/Datc16/81-

A LC2/2018

Case No.:13/19/81‐ ALC2/2017 Party Name: TATA
INTERNAT10NAL LIMITED

01/81/050/00386/AM18/

Case No.:5/18/81‐ ALC2/2017
ALC2/2018
O1 112018

:01/81/050/00354/AM18/

Lic.No/Date:0410163616

25 102017

Ol 11 2018

HQ File

:01/81/050/00426/AM18/

Lic No/Date:0510404391

27102017
Defer Datc:

29112018

Pa●y Name:SCHOCH
INDIA PVT LTD

01 11.2018

:01/81/050/00479/ANl18/

Lic No/Date:0310816795

03 112017
Defer Date:

29112018

13
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Namci KEIINDUSTRIES No/Datc16/81‐

12018

No/Date:6/8ト

No/Date:6/8ト

No.:36/20/81-ALC2/2017



Decision: Committee considered the agenda ;
been on repeat basis as per Para 4.12 of the FTP. Accordingly. Committee decided to

ithdraw the case from the agenda.

Ｆ

Ｉ

」

Ｆ

‐

‐―

1壁翌::整 I竺ェザ]'}ir暉
卜

「

HQFib     l、
ぃFile     lLた .No/Dae:0210207968:01/81/050/00533/AMl8/ l:02t2a/0a0/0012s/AMt8i lro.r t.zorz

concemed may take suitable consequential action accordingly.

Decision: Committee considered tt
decided to reject the case as it was observed that slab is not allowed for making bars.

Ｆ

Ｉ

」

ド

‐‐
‐‐

８ＭＡ４０００

‐ｅ

Ю

Ｆｉ

８‐

Ｑ

ν

Ｈ

Ю

ｃｅ

　

ｏｎ

ｔｔ

ヽ
リ

一二
　『‐一ｂｅｅｎ‐̈

珈̈‐‐・２０‐８一̈‐・２０‐７一̈ｄｅＣｉｄｅｄ
「

Parfy Name: SCHOCH REEDS
INDIA PVT LTD

No.:72/5/81‐ ALC2/2018 Name: KSH No/Datc:6/8ト

12018

No.:4/3/81‐ ALC2/2018 Name:DYNAMIC No/Date:6/81‐
PVT LTD

l.2018

Committee considered the agenda und
(TEC-3) for comments. Committee decided to await comments and defer the case.

No.:39/24/81‐ ALC2/2017 Name: KEI INDUSTRIES

Ｄａｔ

２０‐

汀

・１



1器厨児590053 νAM l'  Ъ λ」liυ0067νAMlν   階 ∬出 彎

α0310817121匿
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Decision: Committee considered the agenda and noted that file has been referred to
onsultant (TEC-3) on 30.10.2018 for comments. Committee decided to await comments and
fer the case.

paseN∝ツy創_ALC22"8に安、戦T=F199yFI Meet No/Date:6/8ト

ALC2/2018
01 112018

| SPRINGS PRIVATE LIMITED

:31/83/040/00111/AM18/ 1芳ヤ1辮:
Lic No/Date:3110066919

22.ll.2017

Party Name: SCHOCH REEDS
INDIA PVT LTD ALC2/2018

01 112018

:01/81/050/00530/AM18/     1:03/95/040/00702/AM18/

Decision: Committee considered the agenda and noted that file has been referred to
Consultant (TEC-3) on 30.10.2018 for comments. Committee decided to await comments and

fer the case.

Lic No/Date10410163738  1Defer Datei

Decision: Committee considered the agenda and noted that file has been referred to
nsultant (TEC-3) on 30.10.2018 for comments. Committee decided to await comments and

the case.

RLA Filc

:03/95/040/00670/AM18/

囲辮
α∞Ю田27階

|.辮:

諸だ辮α“
Ю田7田
階l.辮:

Status:

Deferred

Decision: Comrnittcc conSidCrcd the agenda and, notcd that fllc has bccn refelTcd to

onsultant (TEC-3) on 30.10.2018 for comments. Committee decided to await comments and

fer the case.

Parり Name:NAPINO AUTO&
ELECTRONICS LTD.

:01/81/050/00217/AM19/

Decision: Committee considered the agenda and noted that file has been referred to MSME
30.10.2018 for comments. Committee decided to await comments and defer the case.

Case No.:28/24/81‐ ALC2/2017

Party Namcl BERGEN PIPE
SUPPORTSINDIA PRIVATE

ILIMITED

Case No。 :25/24/81‐ ALC2/2017 Paty Namc:R.R.KABEL
LIMITED, ALC2/2018

0l .l I .201 8

:01/81/050/00527/AM18/

Case No.:43/24/81‐ ALC2/2017
ALC2/2018
01.11.2018

|

No/Date:6/8ト

No。 :7/21/81-ALC2/2017 No/Date:6/81‐

ll.2018

No/Datc:6/8ト



-@@ffiMt,*
I I lLrMrrED letczrzou lDeferredI I I 

- 

lol'll'2018 |rffiffi@F.f*Drt.,
165 l:0u8r/0s0/005a0/AMr8r l,oirztiotoro,3s,/AMr8/ Iti.iiii"'uJtu+u pe.,.2ot.l ;ma;
I lconsultant 

(TEC-3) on 30.10.2018 for comments. Committee decided to await comments andI ldefer the case.

Decision:Committeeconsideredtheagendaund,o
30.10.2018 for comments. Committee decided to await comments and defer the case.

Decision: Committee considered the agenda
Consultant (TEC-3) on 30.10.2018 for comments. Committee decided to await comments and

fer the case.

Decision: Committee considered tt " u
Co-nsultant (TEC-3) on 30.10'2018 for comments. Committee decided to await comments and

er the case.

rty Name: DYNAMIC Mcet No/Date:6/8ト

ALC2/2018

-@@MEt"t,*-
I I ILIMITED h,.::llq,^t loererreoI I I 

-- 
lot'tlzot8 

I

,.-Ft,*-* MlD.f.rD.r..
167 

l:lv8vosltolsa2/AMtlt loiisro+oroo32ltuMtut l;;.r:;;;;;'uJ 
Iu"vJUUo 

lii.'ii.iiir'
i

I lco^nsultant 
(TEC-3) on 30.10.2018 for comments. Committee decided to await comments andI ldefer the case.

ABLES PVT.LTD.

01 112018

Date:
12018

TECHNO TRAK

Name:REXNORD

Date:
1.2018



出3馴児5∽∞醐AMν
Decision: Committee considered the agenda and noted that file has been referred to

30.10.2018 for comments. Committee decided to await comments andConsultant (TEC-3) on
defer the case.

Parry Name: YOGESHWAR Meet No/Date:6/8ト

POLYMERS ALC2/2018

Lic.No/Date:0810141642  1Defer Datei

ion: Committee considered the agenda and noted that file has been referred to
onsultant (TEC-1) on 30.10.2018 for comments. Committee decided to await comments and
fer the case.

Party Name:GANGES
INTERNAT10NALE(P)LTD.,

Meet No/Date:6/8ト

ALC2/2018

障ち糀∽餌卿Att ν
: Committee considered the agenda and noted that file has been referred to

sultant (TEC-3) on 30.10.2018 for comments. Committee decided to await comments and

er the case.

別嘱彎
α0410163844監

TI.孵:

Parり Name:JUPITER SOLAR
POWER LIMITED

Party Name:KEIINDUSTRIES
LIMITED

Meet No/Date:6/81-

ALC2/2018

Mcct No/Datc16/8ト

ALC2/2018

別鼎α∞Ю節鉤釧腑辮:
ision: Committee considered the agenda and noted that case was referred to MNRE as per

C meeting dated 10.10.2018; it was decided to refer the file to Consultant (TEC-3) also.

ccordingly. file sent to Consultant (TEC-3) on 30.10.2018 for comments. Committee
ided to await comments and defer the case.

冗鼎α“
Ю
“
Я侶
囲辮

Decision: Committee considered the agenda and noted that file has been referred to
nsultant (TEC-3) on 30.10.2018 for comments. Committee decided to await comments and

the case.

「F―
料ALC2/2018 Mcct No/Date16/8ト

ALC2/2018

Case No.:36/24/81‐ ALC2/2017

01 11.2018

Case No.:2/24/81‐ ALC2/2017

出Ъ厨掲5∽“
脚Amy

Case No.:7/24/81-ALC2/2017

01.11.2018

Case No.:41/24/81-ALC2ノ2017

01.11.2018

Status:
Deferred

01 11.2018

17

12018

12018
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Decision: Committee considered the agenda *d;
it was decided to refer the file to Consultant (TEC-3) also. Accordingly, file sent to TEC-3 on
30.10.2018 for comments.cOmlnittee decided tO await comments and defer the case,

―
F

HQ File

:01/81/050/00253/AM19/

HQ File

:01/81/050/00132/AM19/

RLA File

:05/23/040/00393/AM18/
Lic.No/Date:0510405352

15.01.2018

Decision:NCconsideredtheaggndaandasp.',..o,,*enaati@
decided to ratify norrns for the above AA as under :

l ' Quantity of import item of relevant grade & thickness may be allowed as194.547 Kg
i.e. 1.07 Kgs./Kg. content in the export item.

concerned may take suitable consequential action accordingly.

ド]'I‖:「
酬ト atus:

Deferred

RLA File

:02/24/040/00158/AM18/ 悧 鼎

C囲 ∽∝ B4階
瞥・孵 :

Name:KHK PRESSINGS
FORGING PRIVATE

Committee considered the agenda und no
(TEC-3) on 30.10.2018 for comments. Committee decided to await comments
case.

No.:33/3/81‐ ALC2/2018 Namel DYNAMIC No/Date:6/8ト
LTD

1.2018

Committee considered the agenda und n
(TEC-3) on 30.10'2018 for comments. Committee decided to await comments

Name:EXIM

Name:JuPITER

ngly, file sent to consultant (TEC-3) on 30.10.201g for comments.
to await comments and defer the case.

Ｄａｔ

２０‐

汀

・１



Case No。 :101/3/81-ALC2/2018

79

Patt Namc:STERLITE
POWER TRANSMISS10N
LIMITED

RLA File

:03/95/040/00227/AM18/

Decision: NC considered the agenda and decided to
ommendation of representative of DIPP taking cue

Meet No/Datei6/81‐

ALC2/2018

Mcet No/Datei6/8ト

ALC2/2018
01.11.2018

ratify norms for the above
from SION , C-1394 as under

Party Namc:STERLITE
POWER TRANSMISSION
LIMITED

RLA File

103/95/040/00657/AM18/

Decision: NC considered the agenda and decided to norms for the above AA as per
recommendation of representative of DIPP.

l. The committee noted that the party has applied for import item No. 2 with lYo
wastage. Accordingly their entitlement comes to 4025 Kilometers. It seems the party
has committed a typographic error and mentioned 5025 Kilometers instead of 4025
Kilometers. The RA should clarify how the AA has been issued for 5025 Kms when
the wastage claimed is only l%.

I Z. Quantity of import item No. 1&2 may be allowed as l.0lKg/Kg in the export product.

l

IRA concemed to classify and may take suitable consequential action accordingly.

冨
Ｆas per

to Consultant (TEC-3) also.

for comments. Committee

2.

3.

1. Quantity of import item No.l may be allowed as L02Kg/Kg content in the export
product.

Quantity
product.

Quantity
product

Of

Of item No.2 may be allowed as Ll0Kg/Kg content

No.3 may be allowed as l.075Kg/Kg content

concerned to classify and may take suitable consequential action accordingly.

Mcct No/Datc:6/8ト

ALC2/2018

RLA File

:07/24/040/00287/AM18/

ision: Committee considered the agenda and noted that case was referred to MeitY as per

meeting dated 10.10.2018; it was decided
ingly, file sent to Consultant (TEC-3)
to await comments and defer the case.

the export

the export

to refer the file
on 30.10.2018

01 112018

:01/81/050/00178/AM19/
Lic.No/Datc:0310818549

16.01.2018

Case No。 :100/3/81‐ ALC2/2018

HQ File

01/81/050/00177/AM19/

Lic No/Date:0310818561

17.012018

Case No.:41/2/81‐ ALC2/2018 Party Name: GESSMANN
CONTROLLERSINDIA
PRIVATE LIMITED 01.11.2018

Lic.No/Date:0710H2721
22.01.2018

Case No。 :55/2/81‐ ALC2/2018  Party Name:PESHWAFI

19

lMeet No/Date:6/81- IApproved  l

Date:
12018
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RLA File

:52/24/040/00067/AM18/

Decision: NC considered the agenda and decided
recommendation of consultant(TEC-3) taking
representative of MSME in case No. I I as under :

to ratifu norrns for the above AA as per
cue from norrns recommended by

1 . Quantity of import item No. I&4 may be allowed as l.0lKg/I(g content in the export
product.

2. Quantity of import item No. 2,3,5 & 6 may be allowed as per packing policy.

concerned to classify and may take suitable consequential action accordingly.

:01/81/050/00060/AM19/
Lic.No/Datc:5210042499

23.01.2018

1躙鼎
α
“
Ю佃"貯l.獅

Decision:Committeeconsideredtheagendaandnotedthatfileh@
of Mines on 14.08.2018 for comments. Committee decided to await comments and defer the

Decision:Committeeconsideredtheagendaanddecideatoffi
following information as per advise of Consultant (TEC-3) for examination of the case :i. Information on point 2 &l l of the standard Deficiency Format.

ii. Details of the specific Export Product.
iii. Drawing submitted could not be co-rerated to export product.

The case stands deferred.

Meet No/Date:6/81‐

ALC2/2018
01.11.2018

Decision: committee considered the agenda and decided to urt tt. rr.rn
following information on point 12 of the Standard Deficiency Format as
ultant(TEC-3)fOr eXaminatiOn ofthe case.The casc stands deferred.

Name:APAR Mcct No/Datc:6/81-

LC2/2018
1.11.2018

町
階瞥・孵:|
to l劇nlish the

per advice o

ド‖…
Lic.No/Date:3410043830
p4.01.2018

Lic.No/Date:0310818724

25.01.2018

INDUSTRIES LIMITED

Name:VEDANTA

Name:COSMOs

File

Namel APAR



RLA File

i34/24/040/00180/AM18/

Decision: Committee considered the agenda and decided to ask the firm to furnish the
following information on point 2.3 &.11 of the Standard Deficiency Format as per advise of

onsultant (TEC-3) for examination of the case.
case stands deferred.

Meet No/Date:6/8ト

ALC2/2018

RLA File    .
:05/24/040/00521/AM18/

Lic.No/Date:0510405455

30012018

Lic.No/Date:3410043839
01/81/050/00086/AM19/

Case No.:123/5/81-ALC2/2018

:O1/81/050/00331/ANl19/

Parり Name:SHIVALIK
BIMETAL CONTROLS LTD

Status:
Deferred

01 112018

Defer Datc

29112018

Decision: Committee considered the agenda and decided to refer the file to Consultant (TEC-
) for comments and defer the case.

Casc No.:49/3/81‐ ALC2/2018 P.,1" N.,".:JINDAL SAW Mcet No月 Datc16/81‐ tatus:
LIMITED ALC2/2018 Deferred

01 112018

Decision: Committee considered the agenda and noted that file was referred to Consultant
TEC-3) for comments. Committee decided to await the comments and defer the case.

Mcet No/Date:6/8ト

ALC2/2018

RLA Filc

:05/23/040/00429/AM18/

Decision: NC considered the agenda and as per recommendation of Consultant (TEC-3)
ided to ratify norns for the above AA as under :

1. Words "relevant grade" may be suffixed with the description of import item and its
quantity of import item may be allowed as 267500.00 Kg i.e. 1.O7Kg/Kg content in the
export product.

RA concerned may take suitable consequential action accordingly.

Meet No/Date:6/8ト

ALC2/2018

RLA File

:07/24/040/00221/AM18/

Decision: NC considered the agenda and as per advise of Consultant (TEC-3) decided to ask

firm to submit the information in respect of Sl. No. 3,ll & 1l(a) of Standard Deficiency

Lic.No/Date:0510405473  1Defer Date:

Case No。 :47/5/81‐ ALC2ノ2018

01 112018

01/81/050/00255/AM19/

Lic.No/Datc:0510405509
102.02.2018

Case No.:76/3/81‐ ALC2/2018

01.11.2018

Lic No/Date:0710112779
。106.02.2018

Defer Date:
:01/81/050/00153/AM19/

Format. The case stands deferred.

う
ι

Date:
12018

Name:GOEL STEELS

Namei PLANSEE INDIA
PERFORMANCE

|
|
|
|
|



10405560

r: NC_ 
-considered 

the agenda and as per .e"om@
to ratiS norms for the above AA as under :

words "relevant grade" may be suffixed with the description of import item and its
quantity of import item may be alowed as gg.gg4MT i.e. I.07MTA4T content in the
export product.

concemed may take suitable consequential action accordingly.

jcase 
No.:zennr-aiczzora

Party Name: ZEECO INDIA
PVT LTD

022018

Nol Date:6/81‐

Mcct No/Date 6/81‐

ALC2/2018
Ol 11 2018

No/Date16/81‐

Date:
■12018

Decision: NC considered the agenda -a u, p"i
the firm to submit the information in respict of Sl. No. 3, 5, 11 of Standard Deficiency
Format. The case stands deferred.

r: NC- considered the agenda and as per ,".o-@
to rati$ norms for the above AA as under :

words "of relevant grade & thickness" may be suffixed with the description of import
item and its quantity of import item may be allowed as applied for.

concemed may take suitable consequential action accordingly.

f 

case No.: rs2ls/81 aLc?2us

ision: NC considered the agenda and as per aarG. oi Cor"uttunt
firm to submit the information in respeci of Sl. No. 3, 4, 5 & 1l

Date:
■12018

(TEC-3) decided to ask
of Stardard Deficiency

Party Name: DYNAMIC FLOW
PRODUCTs PVT LTD

1 112018

Lic No/Datc:0310819096

12022018

Case No.:83/5/81-ALCztZ}tg Party Name: MITESH METAL

1 112018

Lic No/Date:0310819H4

13022018

ormat. The case stands deferred.



:03/94/040/00933/AM18/

lor.rr.zorr
Lic No/Date:0310819231  1Defer Date:

19022018 29112018

Decision: Committee considered the agenda and noted that application for the above AA was
ferred to MSME for comments on 29.05,2018. Committee decided to await comments and
br the case.

Parり Name:APPLE
INTERNATIONAL

Meet No/Date:6/81-

ALC2/2018 Ｆ
Ｆ: Committee considered the agenda and taking cue from the norms approved for AA

.0310804419 dated 05.05.2016 ratifled in NIlect No.:18/81¨ ALC2/2016]Datcd 29.11.2016
as per recommendation of Consultant (TEC-3) decided to ratiff the norms for the above

AA as under :

RA concerned may take suitable consequential action accordingly.

Meet No/Date:6/81-

ALC2/2018
01.11.2018

RLA File

:34/24/040/00315/AM18/

Lic.No/Datc:3410043899

19.02.2018

Decision: Committee considered the agenda and decided to ask the firm to furnish the
following information as per advise of Consultant (TEC-3) for examination of the case :

i. Information on point 2 &ll of the Standard Deficiency Format.
ii. Details of the specific Export Product.
iii. Drawing submitted could not be co-related to export product.

case stands deferred.

RLA File

:07/24/040/00323/AM18/

Lic No/Date:0710112880

26.02.2018

Decision: Committee considered the agenda and noted that application for the above AA was

referred to MSME for comments on 14.06.2018. Committee decided to await comments and

defer the case.

:O1/81/050/00008/AM19/

Case No。 :4/2/81‐ ALC2/2018

101.112018

Lic.No/Date:0310819232

19.02.2018

Item of manufacture Import item Ouantity
CI Junction Box

(Switch Socket Box)
G.P. Strips/ Sheets/coils
of relevant thickness

I .22 Kgs.lKg. content in the export item.
(After I/3'd recoverable wastage)

Pole Line Adaptable
Box

G.P. Strips/ Sheets/coils
of relevant thickness

1.37 Kgs./Kg. content in the export item
(After 1/3'd recoverable wastage)

Case No.:34/5/81‐ ALC2/2018 Parり Namei COSMOS
ENGITECH PVT LTD

:01/81/050/00242/AM19/

:01/81/050/00077/AM19/

Mcet No/Date:6/81‐

ALC2/2018
「
FttehJ51/5/田

義 Lα2側 8賠
淑 鴇獣 し批 TE

No.:72/2/81‐ ALC2/2018
PRIVATE LIMITED

Ｄａｔ

２０‐



l 112018

ision: Committee considered the agenda und de"idffi
as per recommendation of the Mos representative present in the meeting as under :
I . Quantity of import item is allowed as 1 .0 r Skg/kg content in the expJrt product
2. "Relevant thickness and grade,'to conform ln import and export.
concemed may take suitable consequential action accordingly.

Party Name: KEI INDUSTRIES lMeer No/Date:6/g l-

rcision: Committee considered th" ug"rda *d uppli*tio, fo. th;;;; A; ** r.f..r.d
DIPP. committee decided to refer the frle to consultant (TEC-3) for comments and defer

ALC2/2018

Parry Name: LM WIND POWER [Veet No,Oat*Oltil
BLADES [rNDrA] pvr. LTD lRr-czrzo rr

Date:
■12018

Date:
112018

Ａ
Ｖ

ecision: Committee considered m" ug"n
llowing information for examination of the case :

casc

1 ' Nett weight of Polymer and net weight of components in each blade separately.2. Exact name of chemical items applied for import along with their prodi.i.utJrogu..3. Percentage of wastage asked for iach import item.
4. Calculation sheet to arrive at the quantity of R.M. asked.
5. Details of indigenous input along with their weight.
case stands defened.

No.:5/1/81-ALC2/2018 Party Name: AMARA RAJA
BATTERIES LTD

Meet No/Date:6/81-

Case No. :5713/81 -AL02t20lt

Lic.No/Date:05 I 0405722

Case No.;7315/81 -ALC2lZDlt

Lic No/Date:3410043923

27022018

Party Name: BAOSTEELNo.:21/5/81‐ ALC2/2018

Committee considercd thc attcnda andEcrDrurr: \_ommlrree consrdered the agenda and application for the above AA was
DIPP. committee decided to refer the file to consultant (TEC-3) for comments e



1躙怜″
MPANY PRIVA雨

Lic.No/Date:0310819629
:03t94t040t00992tAM18t loa.o:.zo t s

ion: NC considered the agenda and as per recommendation of Consultant (TEC-3)
to ratify norns for the above AA as applied for i.e. 2Yo wastage.

RA concerned may take suitable consequential action accordingly.

1計rttf 「
~

「
墜 上 r辟

口 知 8[脚
影

響

酬 Mド

晰 r酬

許

叩

HQ File

:01/81/050/00230/AM19/

F猥

嘲 訃 ALC2/2剛

Decision: Committee considered the agenda and noted that RA has informed that AA has
been on repeat basis as per para 4.12 of the FTP. Accordingly, Committee decided to

ithdraw the case from the agenda.

:01/81/050/00229/AM19/

Mcet No/Date:6/81-

ALC2/2018

ision: Committee considered the agenda and decided to ask the firm to fumish the
lowing information for examination of the case :

(l) Weight of batteries to be exported.
(2) Serial No. 5 &l I of the Standard Deficiency Format.

case stands deferred.

RLA File

:03/94/040/01022/AM18/

RLA File

:03/95/040/01100/AM18/

Parり Name:BHARAT WIRE
ROPES LTD

RLA F‖ e

103/94/040/00983/AM18/

Lic.No/Date:0310819727

1203.2018

町

Decision: Committee considered the agenda and decided to ratify the norms for the above
AA on net to net basis with accountability clause.

RA concerned may take suitable consequential action accordingly.

Lic.No/Date:0310819911

19032018

Mect No/Date:6/81‐

ALC2/2018
101 112018

Lic,No/Datc:0310819950

20.03.2018

Decision: NC considered the agenda and as per recommendation of Consultant (TEC-3)

Party Name: NEO POWER
ELECTRONICS&PROJECTS
PVT.LTD 01.11.2018

Case No.:135/5/81‐ ALC2/2018 Party Name: SUPRA QUALITY
EXPORTS(INDIA)PVT LTD ALC2/2018

01.11.2018

:O1/81/050/00343/AM19/

Case No.:24/5/81‐ ALC2/2018

01/81/050/00232/AM19/

ided to ratify noffns for the above AA as under :

Filc



1. Quantity of import item No. l may be ullo*"d@
accountability clause.

2 Quantity of import item No. 2 may be allowed as 1g2692.00 Kg with 2% wastage with
accountability clause.

2. Quantity of impo( item No. 3 may be allowed as 35445.00 Kg i.e. 4%o of the net wt. of
steel in export product with accountability clause.

conccrned may takc suitablc cOnscqucntial actiOn accOrdingly

F¨

e No25/5/8-

1器」鷺50Ю 023ンAMV 隔 尤棚 ∽ 0982晨mν

r : NC-considered the agenda and as per r@
to ratifu norms for the above AA as under:

Quantity of import item No. l may be ailowed as 96153g.30 Kg with 2%o wastage with
accountability clause.

Quantity of import item No. 2 may be allowed as 3770g. l0 Kg i.e. 4%o of the net wt. of
steel in export product with accountabilitv clause.
concemed may take suitable consequential action accordingly.

Case N酬 03/5/81‐ 凡 α ttFF亥 赫

町 ‖

蘭 訃

Ю9F3計
掲50Ю

"Hハ
ロ  厩 t乳 0畑 っθAmy l躙 器

α

"Ю"∞“
)cision: committee considered the agenda and appticutio, ror ttre-uov"]a Gs .ere..ea
MoS on 30.10.2018. Committees decided await comments and defer the case.

膝搾
781‐

町
|ダm。“
Ю
"∞"匿鸞辮:|

rcision: Committee considered the agenda ;
DIPP. committee decided to refer the file to coniultant (TEC-3) for comments and defer

Date:
112018

Date:
112018

casc

Pa″ Namc:BHARATヽ VIRE
ROPES LTD

Lic No/Datc10310819949

Lic No/Date:0310820037

: Committee considered the case ana-otealfrut t*a 
"opy

of the application not



臨電話肌糧論棚認b糧常:基rddbК
questumdim to fol、vardthel

Lic No/Date:0510405980 1Defer Date

26032018 29112018

Decision: Committee considered the agenda and application for the above AA was referred
to DIPP. Committee decided to refer the file to Consultant (TEC-3) for comments and defer
case.

n: Committee considered the agenda and decided to ratiff the norms for the above
as per recommendation of representative of MSME allowing the wastage of 2oh.

RA concerned may take suitable consequential action accordingly,

F酬

¨‐ALC2/2咄

F震

¨肝ALC2/2田
HQ File

:01/81/050/00135/AM19/

Pary Name:KEIINDUSTRIES
LIMITED

RLA File

:05/23/040/00502/AM18/

Meet No/Date:6/81‐

ALC2/2018
01 112018

Meet No/1Date:6/81‐

IALC2/2018
01.11.2018

Decision: Committee considered the agenda and noted that application for the above AA
was referred to MSME for comments on 29.10,2018. Committee decided to await comments
and defer the case.

RLA File

:03/94/040/01075/AM18/

Paty Name:CHANDAN STEEL
LIMITED

RLA Filc

i03/94/040/01076/AM18/

冗鼎α“
Юttm%階腎.器:

Decision: Committee considered the agenda and noted that application for the above AA
was referred to MoS for comments on 29.10.2018. Committee to await comments

defer the case.

Meet No/Date:6/81-

ALC2/2018
01.11.2018

RLA File

:05/23/040/00503/AM18/

Date:

9.11.2018

Decision: Committee considered the agenda and decided to refer the file to Consultant

IPa●

y NameiSTAR EXPORTS

01.11.2018

Lic.No/Datei03 10820082

26.03.2018

Casc No。 :4/5/81‐ ALC2/2018 Parり Name:A‐ l FENCE
PRODUCTS CO.PVT LTD

Mcct No/Date:6/8ト

:01/81/050/00212/AM19/

Case No.:31/5/81‐ ALC2/2018

:01/81/050/00239/AM19/

Lic.No/Datci03 1 0820156

27.03.2018

Case No.:50/3/81‐ ALC2/2018 Parり Name:JINDAL SAW
LIMITED

Lic.No/Datc:0510406017

:01/81/050/00127/AM19/ 128032018

EC-3) for comments and defer the case.

No/Datc:6/81-

12018

1.2018



Name: iUPtTER SOLAR IM;INo,/Dare:6/8 I _

slo■ : COmnlittee cOnsidered the agcnda and noted that application fOr the above AA

rcferrcd tO ⅣNRE fOr cOmmcnts On 29 10 2018 COmmittee decided tO await cOmmcnts

defer the case.

cision dated lo.lo.2018 decided tO fOward the

i defer the casc.                |

匝 ヒ翌呈墜 l弱/5/8卜ALC22"8 Pa●7Ntta COpRAL  ttcoNo/D"醐 8卜  「 罵高品「
~~~|

Comminee_consid"."d th.
3d to MNRL fbr comments on 29.10.2018. Commifte; decided tn e'rqit nn-*

9:ryi{:"_"g*idered the
MNRE for comments on 29.10.2018.

Committee .onrid"r.



:01/81/050/00361/AM19/

|:「 F「式、ビ
Lic.No/Date:0410164187

11.04.2018

RLA File

:04/24/040/00223/AM18/

Decision: Committee considered the agenda and decided to refer the file to Consultant
-3) for comments and defer the case.
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Decision: NC considered the agenda and as per recommendation of representative of DIpp
Consultant (TEC-3) decided to rati$ norns for the above AA as applied for i.e. 7%o

RA concerned may take suitable consequential action accordingly.

HQ File

:01/81/050/00290/AM19/
RLA File

:03/95/040/00020/AM19/

Mect No/Date16/8ト

ALC2/2018

Lic.No/Date:0310820435

12.04.2018

Mcet No/Date:6/81‐

ALC2/2018
01.11.2018

Meet No/Date:6/81¨

ALC2/2018
01.11.2018

126
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Decislon:N(〕 considered thc agcnda and taking cuc from decision for AA No.0310800203

ll.ll.20l5 of MSME decided to ratiff norns for the above AA as applied for (Total
wastage l%).
RA concemed may take suitable consequential action accordingly.

F酬

¨‐ALC2/2咄

F…
81/3/81‐札C2/2018隅‰舅滲

に3厨掲50/001男ハmy 臓 ち糀 ∽ 鰤 仏 Mリ

Decision: Committee decided to ratify the norms for the above AA as applied for with lead
t in the input as 98.27% as per recommendation of MSME representative present in

the meeting (With lYo wastage after adjusting the purity content).
RA concerned may take suitable consequential action accordingly.

01.11.2018

Lic.No/Date:0410164196

12.04.2018

「

lCase No.:7815181-ALC2/2018 lParty Name: METAL PORT Withdrawn

1辟 REDCONttCTORS

No.:2/1/81‐ ALC2ノ2018 Name:KIRTANLAL No/Datei6/81‐

No/Date16/81-



Lic No Date10310820493

17042018

: Committee considered the agenda and noted thut Ra ha. informed that AA has
Committee decided toon repeat basis as per pzua 4.12 of the FTp. Accordingly,

lraw the case from the agenda.

No. :80/5/81 -ALC2l2018 Name:METAL PORT

Party Name: PRIME HARNESS Mect No/Date:6/81‐
SYSTEMS PRIVATE LIMITED ALC22018

01 112018

n: Committee considered the agenda and not"d thut RA h^
on repeat basis as per para 4.12 of the FTp. Accordingly,
lraw the case from the agenda.

No/Date16/81‐

informed that AA has
Committee decided to

Date:
112018

noted that case was referred to Meity for
to Consultant (TEC-3) for comments and

Committee considered the agenda and
Committee decided to refer the file

the case.

committee considered the agenda *a nffi
committee decided to refer the file to consultant (TEC-3) for comments and

tle case.

)ecision: Committee decided to ."tify *r. ,
lf1::lg,lr. :f MSME.present inlhe meeting allowing the inputs .. r.OZrgfrg ."ri."t
the export product as against 3% wastage appliid for.
\ concemed may take suitable consequential action accordingly.

1 112018

Lic.No/Date:03 I 0820491
17042018

Case No. :59/2/81-ALC2l2Ol8

Lic.No/Date:05 10406 t50
18042018

30
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ision: Committee considered the agenda and noted that case was referred to Min. of
Mines for comments. Committee decided to refer the file to Consultant (TEC-3) for

ination/comments and defer the case.

Decision: Committee decided to ratify the norms for the above AA on the recommendation
f representative of MSME allowing the inputs as applied for allowing the wasta ge of \Yo.

concerned may take suitable consequential action accordingly.

眸器I器

Decision: Committee considered the agenda and noted that application for the above AA
referred to MSME for comments on 29.10.2018. Committee decided to await comments
defer the case.

ision : NC considered the agenda and as per recommendation of Consultant (TEC-3)
ided to ratify norrns for the above advance authorization as under :

l. Quantity of import item No. 1 & 2 may be allowed as 1.02Kgll(g content in export
product with accountability clause.

2. Quantity of import item No. 3 may be allowed as 5430Kg i.e.4oh on net content of steel
in the export product with accountability clause.

RA concerned may take suitable consequential action accordingly.

F輌
知‐ALC2/2咄

Lた。No/Dtte:0310820587 1Detr Dttei

Case No.:26/5/81‐ ALC2ノ2018 Pa●y Namc:BHARAT WIRE
ROPES LTD.

Case No.:77/3/81‐ ALC2/2018

Name:PREMIER No/Date:6/81‐

Fi!e

No/Date:6/8ト

l.2018



rcision: Committee considered the agenda -d@
-qT11:: ,r"f*ding Zinc content in import item was sent to firm, however, ."pfy oiif,l
is awaited COmmittee decided tO await rcply Ofthc f1111l and defer the case

F~Ⅲ
″… Party Name: TATA Meet No/Date:6/81‐

INTERNATIONAL LIMITED ALC22018
01 112018

1蹴鼎
°∽Ю郷
“

Date:
112018

Date:
112018

ision: Commiftee considered th. ug"ndu
C-3) for comments and to defer the case.

Meet No/Date:6/8ト

ALC2172018
01 112018

No.:167/5/81-ALC2/2018 Pa●y Name:TAG No/Date16/81-
CORPORATION

for comments and defer the case.

Case No.:t l213/81- ALCzt2Ot8 
;ea.ty ftami. vXensff NANO iGN",D."t.6/8 t_

n: Committee decided to .rtify tn.

l:jT,.Tly: a;91,27%-as per recommendation of MSME representarive present inmeeting with l0Z wastage after adjusting purity content.
concemed may take suitable consequential aciion accordingly.

DecisiOni COmmittec cOnsidercd the agenda and nOted that casc wぉ
rcferred tO MSME on

1810.2018 fOr cOmments.COmmi■ ee decided tO alsO refer the■ le tO cOnsultant(TEC_3)
。1で^■へ.^^…… ^-4_^_■ 」_r  _1

馬 ♀1翌 10GYANDALLOrl針 γ ttf

F"面
肛ALC2/2咄

Filc

1/81/050/00220/AM19/

Meet No/Date:6/81-

ALC2772018

01 112018

1094/AM18/
o Date:0310820718 Date:

112018
Committee cons,Or."O,n"

Case No.:121/3/81‐ ALC2/2018 Party Name: PONOy OXtOp.i
AND CHEMICALS LIMITED

Lic No Date10410164249

1 112018

Lic No7Date:0410164247

Pany Name: AppLE
NTERNAT10NAL

32

:cision: Commiftee decided ro r.k th.
lhe standard Deficiency Format as per advise of DIpp representative. The case stands



was referred to MSME for comments on 29.10.2018. Committee decided to await comments
defer the case.

Case No.:18/5/81‐ ALC2/2018 Party Name:APPLE
INTERNAT10NAL

Mcet No/Date:6/81‐

ALC2/2018

Lic No/Date:0310820721  1Defer Date:

27.04.2018

Decision: Committee considered the agenda and noted that application for the above AA
referred to MSME for comments on 29.10.2018. Committee decided to await comments
defer the case.

Party Name: APPLE Mcet No/Date:6/81-

INTERNAT10NAL ALC2/2018
01.11.2018

1肘1孵:

Decision: Committee considered the agenda and noted that application for the above AA
referred to MSME for comments on 29.10.2018. Committee decided to await comments

nd defer the case.

Parり Namc:BAOSTEEL INDIA
COMPANY PRIVATE
LIMITED,

Lic.No/Datc:0310820714

27.04.2018

Decision: Committee considered the agenda and noted that application for the above AA
referred to MoS for comments on 29.10.2018. Commiuee decided to await comments
defer the case.

Meet No/Date:6/81‐

ALC2/2018

Lic No/Datei0310820713  1Defer Date:

27.042018

Decision: Committee considered the agenda and
was referred to DIPP for comments. Committee

noted that application for the above AA
decided to await comments and defer the

Decision: Committee

Lic.No/Date:0310820781

104.05.2018

considered the agenda and noted that application
for comments on 29.10.2018. Committee decided

Defer Date:

29.11.2018

for the above AA
to await comments

01 112018

:01/81/050/00226/AM19/ :03/94/040/01095/AM18/

Case No.:19/5/81‐ ALC2/2018

Lic No/Date:0310820722

27042018

Case No.:23/5/81‐ ALC2ノ2018 Mcet No/Date:6/81-

Case No。 :36/5/81‐ ALC2/2018 Paty Name:DISHA AUTO
COMPONENTS PVT LTD.

01 112018

Case No。 :104/5/81‐ALC2/2018 Name:PHOENIX FOILS
ALC2/2018
1.11.2018

:01/81/050/00312/AM19/ :03/95/040/00087/AM19/

referred to MoS

1.2018

1.2018



n:Commi■ ee decidcd tO rati″ the nOrrns fOr thc abOve AA as applicd fOr with lead

l為 押 羊段 ′盟背 A嚢 _=Onlm響面°n Of MSME κpК
“
■面vc「Geiねmeeting(With lV6 

.wastage after adjusting pr.it-;;;'"
concemed may take suitable consequ"ntij u"tio, u""o.iingty.

No.:83/3/81-ALC2/2018 Name:PoNDY OXIDES
CHEMIcALS LIMITED

No/Date:6/81‐

Parry Name: pONDy OXIDES Meet No/Date:6/81-
AND CHEMIcALS LIMITED ALC2つ018

Name: SEIKODENKI No7 Date:6/81‐
PRIVATE LIMITED

Meet No/Date:6/81-
ALC2つ o18
01 112018

:03ノリ4/040/01o451民M18/
Lic.No/Date:03 I 082088

to await comments and defer the case.

N o. : 52 / 5 / 8t - ALCZ / 20 t8 Party Name: JAyNA STEEI Meet No/Date:6/g l-INDIA ALC22o18
01 112018

Lic.NoiDate:05 I 0406390

T Comm■∝

“

Q“
          馘

l」腎‖‖ぶス量選【1■三:■3Tell面On ofysME rcprcscm“ ve prcscm hme“ng(wi■ 1%wastageancrttuttξFI再1温tenり
。・Ⅶ

concemed maytake suitablc cOnsequcntttl action accOrdingly.

sion: COmmittee cOnside                                           
ご :i::i;:liこξrefencd tO rcpresentat市 c OfP二

F alld COnsultant(TEC-3)fOr comments cOmmi■ ecled 10,wЯ il ρハh、綺●|・ h,‐ ^_月 J´

Lic.No/Dare:04 10164295

Case No.:85/3/81-A LA/2018

Parけ Namc:APAR
INDUSTRIES LIMITED

I

: NC cOnsldcrcd thc agenda and
as per recommendation of ConsultanilTEc$

ision: Committe" .
referred to DIpp for comments. C-".rin.. a..i;d a';r, comments and defer



to ratify norrns for the above AA as under :

1. Words "of relevant grade & thickness" may be suffixed with the description of import
item and its quantity of import item may be allowed as 53500.00 Kg i.e. l.07Kg/Kg
content in the export product.

RA concerned may take suitable consequential action accordingly.

Deferred

F籠

¨訃ALC2/2鵬

cision: Committee considered the agenda and noted that case has been referred to DIPP
29.10.2018 for comments. Accordingly, Committee decided to await comments and defer
case.

Name:KEC Mcct No/Date:6/8ト status:
DeferredINTERNAT10NAL LTD. ALC2/2018

1.11.2018
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cision: Committee considered the agenda and noted that case has been referred to DIPP
29.10.2018 for comments. Accordingly, Committee decided to await comments and defer
case.

Paty Name:KEC
INTERNAT10NAL LTD.

RLA File

i03/94/040/00218/AM18/

Mcet No/Date:6/81‐

ALC2/2018
01.112018

tus:
Deferred

:;:ご %品le:03108208971芳 ャ1孵 ::

Decision: Committee considered the agenda and noted that case has been referred to DIPP
29.10.2018 for comments. Accordingly, Committee decided to await comments and defer

the case,

RLA File

:03/94/040/00099/AM19/

ic.No/Date:0310820905

10.05.2018

Decision: Committee considered the agenda and noted that case has been referred to MoS on
.10.2018 for comments. Accordingly, Committee decided to await comments and defer the

:01/81/050/00272/AM19/

Case No。 :67/5/81‐ ALC2/2018

:01/81/050/00275/AM19/

Case No.:8ノ5/81‐ ALC2/2018 Mect No/Date:6/81-

LAMINAT10NS LIMITED

:01/81/050/00216/AM19/

35

Name:KEC No/Date:6/81-

1.2018



No.:50/5/81-ALC2/2018 Pa●y NameirNDIAN CHAN
PVT LTD

′
０

File

1/81Ю 50700258/AM19/

No.:63/5/81-ALC2/2018 Name: KEC

Date:
112018

cision: Committee considered the agenda *
29.10.2018 for comments. Accordingly, committee decided to await comments and defer

__. -.._.-._, t.vJ t ,_t w.wl wwrz)t trtvt to/ llU.U).ZUIE l29.ll.20lg
: Committee 

"o^rd.r"O29. 10.201 8 for comments. Accordingly, Committee decided to await comments ;; ;;i";
case.

No77Date:6/81‐
TIONAL LTD

PaロッNalnc PADMAVATI No/Date:6/81-
EXPORT

o/Date:0410164311

1:NC cOnsidercd the agenda and as:er reC° mmendatiOn Of COnsultant(TEC-3)
to ratitt nonns fOrthe abOve AA as under:

words 'bf relevant grade & thickness" may be suffixed with the description of importitem and-its quantity of import items No. i & z 
^uy 

re aro*ea u. zzissKg 
"";i;';.1.O7Kg/Kg content in the export product.

concerned may take suitable consequential action accordingly.

:Commitcc dccidcd tO rati2 12 nO・ 11ls fOr the above AA as applied for with iead

Case No.:65/S/81-ALC2/2018

INTERNATIoNAL LTD

Case No:90/5/81-ALC2/2018

Case No.:157/5/8t -elCZlZOr -Burty Name; pOCL
ENTERPRISES LTD, ALC2/2018

01 l12018

36
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Co^mmittee considered th



ntent in the input as98.27Yo as per recommendation of MSME;.pr.sentutirr. pr.s.rl i,
: meeting (With lYo wastage after adjusting purity content).

RA concemed may take suitable consequential action accordingly.

Mcet No/Date:6/81‐

ALC2/2018
01.11.2018

Lic.No/Date:0310820970 1Defer Date:

1505.2018

ision: Committee considered the agenda and noted that application for the above AA has
referred to MSME for comments on 29.10.2018. Committee decided to await

and defer the case.

btatus:

Deferred
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114/3/81‐A

|:警

Name: V
AMPINGS

Meet
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ALC2/20

101.11

RLA File
〕/040/000

Lic.No/Date
191/AMl :31/83/04

decided to ask the
Standard ciency Format as

1悧鼎
α囲∝
“"1

ision: Committee decided to ratify the norms for the above AA as applied for with lead
content in the input as 98.27% as per recommendation of MSME representative present in
the meeting (With lYo wastage after adjusting purity content).
RA concerned may take suitable consequential action accordingly.

隅柵Itt」蕊

ド]'I(:計
酬ト

Lic.No/Date:0410164330

16.05.2018
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No/Date:6/81‐

12018

Committee considered the agenda and noted that application for the above AA
referred to MeitY for comments on 29.10.2019. Committee decided to await

defer the case.

Name:A‐ l FENCE

PONDY OXIDES



Case No. : 120/3/81- ALC2/2OI I Party Name: PONDY OXIDES
AND CHEMIcALS LIMITED

口:Comrni■ce decided tO ratitt the nOnns fOr the abOve AA as applicd fOr宙
tll lcad

彙脚客‖鷺テl,露′【■2F,1‐ le♀9mlnc甲江i°n OfysME rep“ sentative pК sent hmceting(with l%wastage a■ cr adJusting purity cOntellt)「
…

concemed lnay take suitable cOnsequential act10n accordingly

Mect NO/Date16/81‐

ALC22018
01 112018

No Datc:6/81‐

Meet NO/Date:6/81‐

ALC272018
01 112018

Party Name: K-EI INDUSTzuES Mcet No/Date:6/81‐
ALC22018

m淑
o KD NDUSTttES歴

:棚 T鮒
田‐

No. :39/5/81-ALC2/20t 8

“
   Ptt 1 2018

)agenda and nOted that case has been referred tO DIPP
っnio■ ^_^^_― ^―-4_ ■    ●  ●  ^29Ю2∝ 8おr cOnlmc■ sA∝Od適 Iを。総 d品』Ъ為雖 猟鶴龍薔casc

d"o■ Conllnitte cOnJdcК d■e
29.10.2018 for cOnlments Accordingly,cOmmittee decided tO av7ait cOmlnents and defcr

Date:
112018

Date:
112018

casc

嗜on:Conlmi■ ee conddered the agenda and dedded tO refer thc■
le tO cOnsultant‐3)fOr conlments and dcfcr the case.

LIMITED

File

Lic N07Date10410164328

Parry Name: EKANGA FOIL

Cose No.:40/5/81 -ALCZ n0|r8 Party Name: EKANGA FOII,

Case No.: I 2313/81 - ALCZ1ZOLB

112018
1/81/050/00200/AM19/ :05/23/040/00o67/AM19/

01 112018

n:Conlmitce decided to ratitt thC nOnlls fOr thc abOvc AA as applicd fOr with l(

in the input as 98 27%as per rcconlmendatiOn Of MsME rcpresentativc prescnt
,th″ /ヽ パヽ,■ lo/__^_4___ ら   ,



I

llfEC-:1 for comments and defer the case. 
I
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Mcet No/Date:6/81-

ALC2/2018 Deferred
01.11.2018

ision: Committee considered the agenda and decided to refer the file to Consultant
3) for comments and defer the case.

Meet No/Date:6/81‐ Approved
ALC2/2018
01.11.2018

172

1器鼎
α
“
Юttη  И

Decision :NC considered thc agenda and as per recommendation of Consultant (TEC-3)
ided to ratify norms for the AA as under :

l. Quantity of import item NO. I may be allowed as 490.3g5 MT with 2Yo wastage with
accountability clause.

2. Quantity of import item No. 2 may be allowed as 19.230 MT i.e. 4oh onnet steel the
export product with accountability clause.

RA concerned may take suitable consequential action accordingly.

39



Date1 10/30/1805:30 PM

From: "HEI Division,DHI"く divhe卜 dhl(D90V in>

ンIinistly(、 1｀ Hcavy lndustl‐ ies&Public Enterprises

I)cpartlllcnt of}Icavy lndustrv

HEI Di、′ision

O「FICE MEMORANDUM

/
Sublcct:AA no()81()1368()l dated 29 12 2015 ol｀ M s Transfbnllcrs and Rcctincrs(I:ndia)I td

DES― H nlay disposc()il｀ ab(〕 vc/ヽ A on repeat basis t()AA 0810135865 dated 17 08 2015

(KK´II、、ari,
Industrial Ad、 iscr

⊇)..DGFT,DES― II                     .
Dcptt of HI,UO No3(8)12018- 「́ Vヽ―HEI datcd 30 10 2018
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